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Heard Mr. SK.Ojiia, Ld. ("ounsel, for the 

applicant and Mr. S. Mishra, Ld, Additional Standing 

Counsel appeanng for the Respondents, on whom a copy of 

this O.A. has already been served. 

2. 	By filing the present O.A., the applicant has 

made following prayers: 

'i) To allow the Original Application. 
To direct the Respondents to. extend the 

benefit of pension to the applicant 
immediately wth all consequential benefits 
including arrear with interest 

To pass any further order ...... 

3 	L.d. Counsel for the applicant submits that 

although the applicant has approached the authorities3  i.e. 

Respondent No.3, ventilating his grievance vide .Arinexure-

A13 dated 09.05.2011, he seeks liberty to We a fresh 

representation along with copy of the order dated 

I 



21.03.2011 of this Tribunal passed in O.A. 310/10 on an 

exactly sunilar case. 

4. 	Having heard Ld. Counsel frr the parties, 

without going into the merit of this case, we are of the view 

that as the applicant wants to ifie a fresh representation, he 

may do so within 7 days. Thereafter, Respondents are 

directed to consider the same and pass a reasoned order 

within 45 days from the date of receipt of copy of the 

representation taking into account the views expressed by 

this Bench in Q.A. 310110. 

With the above observation and direction, the 

O.k stands disposed of. 

Send copy of this order to Respondents and free 

copies of this order be handed over to the Ld. Counsel for 

the parties. 

MEMBER (Judt) 
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